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The petitioner seeks a direction to the first respondent to pay an amount of

Rs.114.83  crore  due under  the  Frequency Link  Energy scheme exchange for  the

period June 1992 to June 2002. 

2. Learned Counsel for the first respondent submitted that the erstwhile State of

Madhya Pradesh was reorganized and the present State of Madhya Pradesh and the

State of Chattisgarh have come into existence on 1.12.2000. Therefore, according to

the learned counsel,  it  is necessary to segregate the liability of  each of  these two

states so far as the payment from June 1992 to November 2000 is concerned. A

similar submission was made by the learned counsel for the fifth respondent.  The

learned counsel for the respondents sought time to file reply to the petition and place

all necessary facts on record including the division of assets and liabilities between

the  two successor  states.  Let  the  reply  be  filed  within  4  weeks  with  copy  to  the

petitioner.  The  parties  shall  also  address  the  question  of  jurisdiction  of  the

Commission in regard to the issue raised in the present petition. 

3. Meanwhile, the second respondent is directed to work out the liability of the

first and fifth respondents individually, in respect of the dues relating to the period

December 2000 to June 2002, the period after reorganization of the erstwhile State of

Madhya Pradesh. 

4. List this petition on 26th July 2005.
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New Delhi dated the 14th June 2005
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